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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERAS A BENCH
AT HYDERABAD |
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0.A,Ne. 258/95. Dt. of Decisien : 22-12-95,
N.S5. Sankarsn ‘ .o Appli?ant.

US ‘

t. The Gowvt, of Indias, 0. by

“Heselrces oeverWimentd Bped oo — — L
WYeman and Child Devslepment, .

Hew Delhi.

2., The Diracter ef feod and Nutrition Board,
Dept. af toman and Thild Develepment,
Min.of Haman Reseuree Develepmant,
Shanthi Bhavan, New Dalhi. ' r

Faed ana nu'tritich-ssllgsth=-~ Ranian)

i@Jamnagar Heuss, Now Delhi. - Risnandants.

-4-, rm Y M b BmmYimmmb _ + Mr. Y. SubrﬂmmVSN‘
Counsel fer the Respondants + Mr. K. Bhaskara Rﬁo Acdl.065C,.
CORAM:

THE HON®BLE SHRI JUSTICE Y., NEELADRI RAD : VICE CHATRMAN

THE HON'HLE SHRI R, RANGARAJAY : Memper (ADMN,)
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0.A.N0.258/95 Dt.| of decision:22,12.1995

JUDGEMENT | |

I .As per the Hon'ble Sri bustice sri V.N. Rao,'vkce Chairman [
| .

This C.A., was filedipraying for setting aside the .

charges framed against the\appligant in proceedinps N0.28/
e

185/74-FNB 1/NA, dt.7.9.93§andeurther direct the respon-

dents to release the increments due from September 1993
WITIL QLLETALT LW weew mmprpr e |- -
!
2. The proceeding dt.7.9.93 referred to therein is only

[y

a Show Cause Notice as pleaded for the respondents. It isiy
| .
. - e e u..--!uq. A eana’ Hrl\ﬂP'r‘ -Rule‘ 14 lof CCS (CCA)

: | |
Rules, 1965. PFurther it is averred in the Reply|5tatement

!

that the dis@ﬁplimary pro¢eeding against the app}icant is

contemplated. Hence, even when the Fharge memo under Rule %4

0of CCB (CCA) Rules, 1965 %é% not issuaed, the queftion oi guasning —
| : |
i e trerene

3. There i3 no provisﬁon whereby the increment can be
o

e ce mmmiilees andar Wiacinlinarv] oroceedings

e game 3cesS not arise.,

is pending, when the delipquent is rot suspenrded. Thus, there
|

cannot be any question of'withﬁﬁ}ﬁgng the increment when the

At omirlinary oroceeding ﬂs merealy cgntemplated,iwhen the

applicant was not suspenﬁed. HenceJ it is necessary to order -

the respondent to sanctiqh'the incrément as andlwhen due,

v i
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To
1,
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3.
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6.
7.

PVe. -

The Secreti;ary, Ministry, Govt.of India,
Ministry of Human Resources Development,
Dept. of Woman and Child Development, New Delhi,

The _Dirertaz.~5u8~Chiid Dévelopment, |
Min,of Human Resourcves Development,
Shanthi Bhavan, New pelhi.

The Deputy Tech,Adviser(Northern Region)
Food and Nutrition Board, JamnagaryHouse, New Delhi,

One copy Mr,Y.Subramanyam, advocate, CAT.Hyd.

One copy to Mr.K.Bhaskara Rao, Addl ,CGSC,CAT . Hyd,
One copy to© Library, cal,myd, ' )
One spare conv.
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month from the date of receipt of this order.

4. It is stated in the rejoinder filed foﬂ the
applicant that though leave is sanctioned for some period
the leave salary is not yet paid. If in fact leave is

sanctioned for any of the periods and if salary is not

[

yet paid for the same, the same has to be paid within one

'

b

5. The question as to whether the applicant actually

attended TO TNE QULY Wi we e we-g - —

to be considered by R=-2 expeditiously and preferably by

30.4.96,and the necessary order has to be communicated to

/
the applicant and if it is going to be adverse to him, he

U\J"'
iz free, if so advised, to mere this Tribunal against the

said order U/s 19 of the A.T. Act.

5. For the purpose of sanctioning increment, the period
from 3.11.92 to 2.2.93 has to be excluded/anﬁi 1f ultimately

the same is going to be reqularised, the‘date of increment

A -3 s~ mamaecary arrears have to be paid.

The appllcant has to be paid the arrears on sanctioning the
-4 -

MW e_—f\f\-'\.e,..)m i
leavey due as per this order.

7. The O.A. is ordered accordingly. XHO costsS . [
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Member (A) : Vvice Chairman

Dated 22nd pecember, 1995
Open Court Dictation 1
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